N IN THE CENTRAL AQMINISTRATIVE TRIBUNAL : HYDERABAD BENCH HYDERABAD,

e{' T T, oA No+566 of 1995
Betusen: - Dated:363,1598
E;Davédanam ) . ;é 'Applicant.
And

The Chief Personnel 0fficer,
South Central Railway,

Rail Nilayam, Secunderabad, ' ;:f Rzspondant.
Counsel for ths applicantA 3 Nr;K.Uinay Kumar
Counsel far the respondasnt : Mr, DeFePaul

CORAM:

THE HON'BLE MR. R.RANGARAJAN : MEMBER (A)

THE HON'BLE MR. 8.5.3JA1 DARAMESWAR : MEMBER (3)
TR %% -

THE TRIBUNAL MADE THE FOLLOWING ORDER:

Mr. Sastry for Mr. X.Yinay Kumar, for the applicant and
Mra D.F Paul, for the raspondents.

When the 0A was taken up for hearing the lsarnad counsel ’
for the applicant submitted that he. is withdrawing thz.'2 BA.

In view of tha above submission, the DA. is disposed of

v

. Deputy Registrar

as withdran. No costa.

Copy to:-

1. The Chief Parsonnal Dfficer, South Central Railway, Rail
Nilayvam, Secundsrasbad.

25 One copy to Mras Ke ,Vinay Kumar, Aduacata, CAT*, Hyd-
3, Ons copy to fir. DeF.Paul; SC Por Rlys, CAT., Hydm

4, ©ne duplicates copye.
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